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ORDER
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aB.C.Sarma,AM
The dispute raised in this application is about
the order of transfer served on the applicant, who is a Labour
qgﬁnforcement Officer posted at Asansol, to 'Darjeeling,ﬁ¢ﬁ7by
an order dated 10.6.96. The applicant contends that he has
not completed four vyears tenﬁre‘ at Asansol and earlier he
was at Motihari and ,on his own seeking ’he was transferred
from Motihari.to Asansol by the respondents. He contents that
his wife 1is working under the State Government at Ashgol.
It is the fufther contention of the applicantbthat there was
another transfer order transferring nim to Bankura on 30.5.95,
but on the ground of administrative excigency, he was not
ﬂhre&&aed by the respondents. The applicant made a représentation
;'that has  not yet been disposed of by the respondents. Being
aggrived thereby, the instant application has been filed with
the prayer that a direction be issued on the respondents to
cancel, withdraw or rescind the impugned transfer order' dated
10.6.96 (annexure-A6) and also to give effect to the earlier
transfer order dated 30.5.95 (annexure-Al) issued in .favour
of the applicant in order to enable him to join at Bankura.
2. At the admission stage, a reply has been filed by
the respondents. They have taken the plea that the applicant
has submitted his representation against the impugned transfer

order only on 22.6.96, which is still pending with the respon-
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respondents, and this application has been filed on 2%4.6.96,
just two days after without giving any time to consider his
representation. They have prayed for dismissal of the case
on the ground ‘that there 1is nothing wrong in the ihpugned
transfer order.

3. buring hearing, Ms.U.Sanyal, 1ld. counsel, for the
respondents submitted - that since the representation filed
by the applicant is pending, the respondents may have been-
considereéd the disposal of the said representation ‘provided
liberty is given by the Tribunal to that effect.

4. In view of the above, the application 1is disposéd

of at the stage of admission itself with the direction that

“within a period of one month from the date of communication

of this order, the respondents shall consider the representa-
x

tion dated 22.6.96 and pass appropriate orders according to
rules. We, however, direc£ the respéndents not to release

the applicant from Asansol pursuant to the said transfer order

till a week elapse¢ from the date on which the said appropriate

order was passed and communicated to the applicant. No order

» B !
-is passed as regards costs.
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